81 Written Answers

Zfega wma wTIORmE ¥ wRsdTEl
ZIq g T
1415, ot Sady ¥AT2 WU ¢
i . o gl wwe wiwE
= wErtIS fayey ¢

ME D

F77 A@fas, TIm WT A
WY AZ A AT G F4T

() ®n1 ag ax ¥ {F Fwawh,
AT, gfear A1 o = 5 gfeena
TN FITGIAT F FIEEFT T Tt
¥ o1 § gzare FTAT oY

(@) @ g, aOF IR WA @
a9 9T e i

(W) TFT sﬁ”r I 9% T ercT-
frar & 7 :

R LIV

f[ Strike by the Indian Oil Corporation

employees .
1415.  SHRI  JAGDISH PRASAD
MATHUR-. SHRI
HARISHANKER
BHABHDA: SHRI KALRAJ
MISHRA:
Will the Minister of PETROLEUM,

CHEMICALS AND FERTILIZERS be
pleased to state:

(@) whether it is a ' that the employees
of the I'ndian Oil Corporation at Koyali,
Barauni, Haldia and its offices in other cities
had gone on strike recently;

(b) if so, what were their demands; and

(c) what is Government's reaction
thereto?]*
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T[THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS (SHRI
H. N. BAHUGUNA): (a) to (c) Yes, Sir. It is
a fact that 2069 officers of the Indian Oil
Corporation, including 1029 from the four
10C refineries at Koyali, Barauni, Haldia and
Gauhati were absent from duty on 22-3-1978
in support of the following demands raised by
the Officers’ Association of the Indian Oil
Corporation:

(i) Festoration of Special Oil Allowance
at the rate of 10 per cent of Basic Pay
from time

t [ ] English translation.
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time, for officers working 48 hours a
week.

(if) Conveyance Allownace to officers
should be granted on the norms accepted in
1973, hut there should be an increase in the
quantum as well.

(iii) Bonus for. the year 1975-76 and
1976-77 should be paid to officers drawing
salary (Basic plus DA) exceeding Rs. 1600
per month.

(iv) Restoration of House Rent
Allowance by Rs. 173 to compen-were
operating prior to 1976.

(v) House Rent Recovery lor company
quarters at Refinery site should continue at
the rate of 5 per cent of Basic Pay.

(vi) Increase in the Dearness Allowance
by Rs. 173 to compensate officers for the
benefits given to the workmen in the Long
Term Settlement.

(vii) Increase in the ceiling ii» some of
the pay scales.

(viii) The effective date of 1676 pay
revision for officers should b; 1-1-1974
instead of 1-8-1974.

Government's reaction has already been
indicated during the course of the discussions
on the Demand for Grants for this Ministry in
the Lok Sabha on 30-3-1978. Orders of Gov-
ernment on the revised pay and allowances of
10C officers were issued in Februray, 1976, to
take effect from 1st August, 1974. What is
now buing sought is a modification of these
orders. This would have to be considered not
only in the light o" the lepresentations made
by the 10C officers, but in the context of the
standards of pay and allowances obtaining
generally in the Public Sector.]



